% ACT No. XVIor 1930,
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[PasseD BY T’?EIELINDIAN LEGISLA{I‘URE.:]

 (Recerved the assent of the Governor Geneml on the nd
N Apml ]930)

An Act to amend the Tx'ansfer of Property (Amendment) Sup~
plementary Act, 1929, for a certain purpose.

] HEREAS it is expedient. to amend the Transfer of Pro-

«perty (Amendment) Supplementary Act, 1929, for the

4 purpose hereinafter appearing; It is heleby enacted as
. follows : —

1. This Act may be called the Transfer of Property Short title.
(Amendment) Supplementary Aect, 1930.

2. After section 7 of the Transfer of Property (Amend- }:;%3223&?5

XXIof 1920: ‘ment) Supplementary Act, 1929, the following . sectlon shall Taindot

. be inserted, namely :—

C © ““7A. In clause (o) of rule 1 of Order XLIIT of the First Amendment of

vortoos. . Schedule to the Code of Civil Procedure, 1908, for the words XL, L
‘under rule 3 or rule 8’ the words ¢ under rule 2, rule g AoV of 1h0s.

or rule 7° shall be substituted.”

. XXT'of 1920.
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